819 B A C Report BHADRA 10, 1003 (SAKA) BAQRerors | 320

The Lok Sabha re-assembdied after
lunch at fifty-fle minutes past Four-
teen of the Clock.

[Mr., DepUTY-BPEARKER in the Chairl,

BUSINESS ADVISORY COMMITTEE
TwENTIETH BEPQRT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME APFAIRS AND
DEFARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): Sir, I beg ic move;

“That this House do agree +with
the Twentteth Report of the Busi-
ness Advisory Committee prepepted
to the House on the 9th Sepiember,
1981."

MR. DEPUTY-SPEAKER: Motion
moved:

“That this House do &gree with
the Pwentieth Report of the Busi-
ness Advisory Commiltee presanted
to the House on the 9th September,
1981."

Three members have given notice
of amendments,

PROF, MADHU DANDAVATE
(Rajapur): I beg to move;

That in the Motion,—
add at the end—
“subject to modificatjon—

That the report be referred back
to the Business Advisory Committee
8o that the issue of violation of the
instructions of the Union Minister
for Petroleurn ang Chemicals by
the Chiet Minister of Maharashtra in
seling 63 lakh litres of aleohol to
different States at an extra price of
Rz, 5 per litre for collection of funds
could be included in the items for
discussjen.” (1)

MR. DEPUTY-SPEAKER: ghri
Niren Ghosh.

SHRI SOMNATH CHATTERJIEE:
(Jadevpur): He ig coming, Sir,

SHRI GEORGE FERNANDES {(Mu-
zaffarpur): 1 heg to move:
That in the Motion,—

add at the epd—

“Subject to modification: —

That the report be referred back to
the Business Advisory Committee
with the following recommenda-
tions;

that the Committee find time to
discuss:

(1) the Governmeni of India's
decision to go in for a loan of Rs.
5000 crores from the Internatiomal
Monetary Fund;

(2) the failure ot the Govern-
memt to release the Dearness Allow-
ance due to the Government emp-
loyees;

(3) statment of the Chief Mimis-
ter of Maharashtra, Mr. AR. Antu-
lay that the CIA was involved in
demanding his ouster as  Chief
Minister.” (3)

PROF, MADHU DANDAVATE:
Sir, I have already moved my amend-
ment. I would like top make & brief
observation on this amendment, The
newspapara pn bth Beptember, 1981
have siresdy given the information
that the Finanee Minister of West
Bengal hag publicly  declared that
though the iinion Minister for Petro-
leum and Chemicals had inatructed
the Maharashtra Government that they
should sell 85 lakh litres of alcohol to
vagrious Mates, what the Chief Minis-
ter did was....

SHR!I P, VENKATASUBBAIAH:
Are we golng into the merils of the
entire matter? Let him confine him-
sel ‘to the report of the Business sAd-
visory Committee,
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PROF, MADHU DANDAVATE:
Rule 290 allows the motion to be dis-
cussed for half an hour and each
member can take not more than flve
minutes, ] am perfectly within my
rightt The West Bengal Finance
Minister had already announced and
publicly declared that whereas the
Unlon Minister for Petroleumn and
Chemicals had already lnstructed the
Maharashira Government that they
should sell 65 lakh litres of gleohol to
various States, what the Chief Minis-
ter of Maharashtra did was, the Maha-
rashtra Government sold 1 lakh litres
each to Karnataka and Gujarat and
for the reat, the information given by
the West Bengal Finance Minister is,
that ha charged Rs 5 extra per litre
in order to collect funds, for what
purpose, the Chief Mipister alone.
Knows. As a result of that, West
Benga} suffered a Jot. Recently ‘he
Chief Minister has already
confirmed that Bengsl was not
given the requisite quota because of
that statement that was made by the
Finance Minister, This 13 highly
objectionable. I want this issue to be
discussed in the House and therefors,
I want the entire report to be refer-
red back to the Business Advisory
Committee,

SHRI NIREN GHOSH (Dum Dum):
I beg to more?

That in the Motion,—
add at the end—

"subject to modification—
That the Report of the Business
Advisory Committee be sent back
to the Committee for consideration
and inelusion of following items: —
1. Role and function of the Gov-
€Tnors.
2 The role of Home Ministry in
Garhwal bye-election.” (2)

The role and function of the Gov-
ernors throughout the year, have be-
come a subject of bitter controverzy
because they have been reduced to
the status of miniong and schemers on
behalf of the Central Government
He, Whoever differs from them is not
tolerated, Shri Raghukul Tilak had
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been given the sack, The way it haa
been manoeuvred to ease out Shri T.
N. Singh, who is universally regarded
as a non-partisan msn, s man of in-
tegrity, honesty and objective in his
approach, shows that thare is an ulte-
rlor motiveto topple the Left front
Government and impose President’s
rule and have rigged elections after
some time,

About the role of the Home Minis-
try in the Garhwal elections, the Home
Minister himselt camped there for
15 days, Police force from
neighbouring  States were Induc-
teq without the knowledge of the
Flection Commissioner, The bye-
election has been countermanded. If
this is the role of the Home Ministry,
the country is bound to proceed to-
wards wreck and ruin,

SHRI GEORGE FERNANDES (Mu-
zaffarpur) ; You will recall that the
Finance Minister hms repeatedly said
that it is not possible for him to dis-
close just now what the conditions of
the IMF loan are. And if I remember
a right, he made the point that it waa
not jn public interest just now to dis-
close the terms on which the loan
was being secured. However, we
have seen in the last few weeks that
there have been a lot of reports on it
Some of them have emanated from
Washington; some of them put out in
this country by people who have soma
links with the Internationa! Monetary
Fund and people who have gerved
with the IMF, Now, cne discovers
that the New York Times i{s being
used {o tell the pegple in Indie what
are the terms of the sell-out which
the Government of Indiz is going In
for. This morning’s press has quoted
some extracts from the New York
Times’ report. I just read one sen-
tence:

“The Times gaid India has agreed
with the YMF on targets for the ex-
pansion of domestlc credit {n the
next three years, the size of Gov-
ernment deposits, the rate of mone-
tary increase and the balance of
payments. The targets are secret
but they are not as stringent es
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[Shyi NWiren &hosh]
* those required of ether countries
torrowing from the IMF.”

In other womis, we are gradually
being told through the international
proas now what are the terms under
which the Government of India is
going in for this loan or for the kind
of sell out as we have called jt. There
are certpin things which are happen-
ing within the country also. The rupee
in termg of the gdollar has gone down
by 15 per cent., There is now adequate
circumstantial evidence to believe that
the Homg Minister's action in issulng
the Easentin] Services Mainte
Ordinance is prompted not by the
exigencies of the situation within the
country but by the International
Monetary Fund requiring the Govern-
ment of India to deal with the workers
within the country.

S0, I insist that the Finance Minister
must not only make a statement but,
since Parliament is now due to ad-
journ at the end of next week the
question of the IMF loan must be de-
bated in this House. There can be no
compromise on this question.

The second point I want to make
pertains to the dearness allowance to
the Govermunant employees. You will
heve noticed that the coat of living
index for working class has shot up
to 447 points, an gll-time high., The ¢
instalments of dearness allowance
bave bacome due to the Government
employees, one due since April. The
dearness ailowanc becomes due when
the prices have gone up, I krow very
well that people sitting in the Gov-
ernment, who are totally ignorent of
the conditions under which dearness
allowance ig paid, propound the the-
ory that if the dearness allowance is
pald, the prices sre bound to go up.
Prices do not go up because the dear-
ness allowance is paid; in fact, the
dearness allowance s paid only afier
the prices have gone up. Now three
instaiments of dearness alowsance
hgve become due. one instalment from
April, another instalment from June
and now the July instaltnent has also
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become due,  We, therefore, insist
thttthms&uu!dbeadinuﬁonu-
pecislly becatife in the last few weeks
Government Fag been indulgifig in
arm twisting of the Govertinient erip-
loyeks, There is the thréat of the
Esgential Services Maintenance Bl
We will deal with when it is taken up.
There {3 &.mveting of the Joint Consul-
tative Machinery (JCM), the members
are summoned, when they artive hete,
they are informed that the meeting s
not taking place. Informal Giscussions
take place when some select members
of the JCM are persuaded to accept
that DA need not be paid in cash, they
are mnde to agree to some kind of im-
rounding ides which Government are
apparently trying to sell to these ped-
ple. We, therefore, insist on a discus
slon on the question of dearness
allowanee so that the employees of
gotrernment and varlous other institu-
tions whick depend for DA on the
Government anniouncement are not
deprived of their money,

The third peoint relates to Shri Antu-
lay.

MR, DEPUTY-SPEAKER: We dlscus-
seqd it.

SHRI GEORGE FERNANDES: I am
not discussing Shri Aatulay, I am
only wanting a discussion on Shri An-
tulay. He has come out with a very in-
teresting statement—1 do not kohw
what to call it; so very simply call it @
interesting statement—where he has
come, he has come out with the dis
covery that the entire campaign against
him, as he calls it, is engineered by a
foreign hand. We know that the people
on the other side are aceustomed to see-
ing hands, because it is the hand that
got them here, Since the hand got
them here in the first instance, thev see
hends in any thing that happens auny-
where in the cotniry. He has discovered
the hands of CIA 1in thiz campalgn
against him.

We glso Marn from tHe nevrspapers
thet Shri Amtulay has  submitted his
thsignation. It has bLeen sent appe-
rently to ttle Prime Minister, though
the person who should be accepting
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the reslgnation is the Govemor of
Maharashtrp. If the resignation is
with the Minister, What 19 Hotd-
ing here hand? Who s holding her
hand gna preventing her from accept-
ing the resignation? Ts there any
forelgn hand inVoifed whivh is pre-
venting the acceptam:e of the resigna-
tion of Shri Antulay, which is now in
the hands of the Prime Minister? We
would certainly like to  haVe a full-
fledged discussion on this quedtion, eo
that we do not have this stinking
scandal of Shri  Antulay constantly
coming ud ip thls House. I know that
at 5 0’ Clock there Is a dscussion in
the Rajya Sabha. This House has a lot
of more interesting, a lot of more im-
portant and a iot of more urgent busi-
ness to attend to, but we would Hke
to get rid of this Shri Antulay problem:.
We would therefore inalst that we do
have a discussion of this, unless the
Prime Minister Immediately accepts
his resignation, and gives him the sack.

SHRI P. VENKATASUBBAIAH: Hon.
Prof, Madhu Dandavate has raised the
question of electoral reform. This
matter was discussed here through a
motion. The question of price rise and
other matters were also brought here
on a _motion by the Finance Minister
and it was discussed flireadbare.

Shri Niren Ghosh raised the question
of the role of the Governor. The Gov-
ernment never violates any artlele of
the Constitution. With regard to the
role and the furctions of the Gover-
aor, the provision and conventions are
already there, which are being obgerv-
ed. 8o, I need not say anything.

Garwhal was discussed through a
motion here, Shri Harlkesh Bahsdur
got tired of it. Tharefore, this gues-
tion has been epntrusteg to Shri Niren
Ghosh.

SHRI NIREN GHOSH: i
been digeussed here,

hag not

MR. DEPUTY-SPEAKER: Perhaps,
¥ou were away from the House at that
time. A question was put sbout elee-
toral reform.
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SHRI P. VENKATASUBBAIAH:

Electoral refortn has been discussed
bere.

Sir, sbout the International Monetary
Fund loan and also the dearness
alowance, clirrently the Deémands for
Grants (General) are beimg discussed
in thig House and Shri George Fernan-
des who i3 a very eminent parliamenta-
rian, can bring this to the notite df
this House and participate very effec-
tively in the discuassion.

About Shri  Antulay, he has taken
the press into confidefice. Whatéver
has been sata is not relevant now for
our discussion, tho he would like
to highlight the problems in the mao-
ner In which they were brought out o
the press or discusséd in the Meha-
rashtra Assembly, ;

So, we are hot inclined to accept the
amendments and I request the honour-
able House to adopt the Report with-
out any amendments

MR. DEPUTY-SPEAKER: Prof.
Dandavate, you are not presalng your
amendment?

PROF. MADHU DANDAVATE: No,
Sir. I am pressing,

MR. DEPUTY-SPEAKER: Let the
Lobbles be cleared—

Lobbléd have been cleared,

Now [ put amendment moved by
Prof, Maidhu Dandavate to the vote af
the House,

The question 1s:
That in the Motion,—
add at the enbu~

“gubject {0 modifcation—

That the report be referred back to
the Business Advisory Commitiee s0
that the 1ssue of violation of the it-
structions of the Ublon ‘Minigter lor
Petroleum and Chemicals by the Ehief
Minister of Maharaghtra in selling G3
lakh liters of altohal to different
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states at an extra price o! Ra, 5 per
litre for collection of funds could be
included in the items for discussion.”

1)

The Lok Sabha divided:
Division No. 2]

AYES
15.17 hm,

Acharla, Shrl Basudeb
Barman, Shri Palag

Basy, Shri Chiita
Bhattacharyya, Shrl Sushil
Bhim Singh, Shri

Blswas, Shrl Ajoy
Cheakraborty, Shri Satyssadhan
Chandra Pal Singh, Shri
Chatterjee, Shri Somnath
Chaudhurd, Shri Tridib
Choudbury, Shri Saifuddin
Dandavate, Prof, Madhu

Dus, Shri R. P.

Digamber Singh, Shri
Fernandes, Shri George

Ghogh, Shri Niren

Ghosh Goswami, Shrimati Blbha
Girl, Shri Sudhir

Gupta, Shri Indrajit

Halder, Shrl Krishna Chandra
Hannan Mollah, Shrl
Harikesh Bahadur, Shri
Hasda, Shri Matilal
Imbichibava, Shri B. K
Jatiya, Shrl Satyanarayan
#Jha, Shri Kamal Nath
Jharkhande Ral, Shrl
Kashyap, Shri Jalpal Singh
Lawrence, Shri M. M.
Madbukar, Shrl Kamla Mishra
Mahata, Shri Chitta

Maitra, Shri Sunil

Mandal, Shri Mukunda
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Mandal, Shri Sanat Kumar
Masudal Hossein, Shri Syed
Mehta, Prof. Ajlt Kumar
Mhglgl, Shri R. K.

Misra Shri Satyagopal
Modak, Shrl Bijoy
Mukherjee, Shri Samar
Nibal Singh, Shri

Pal, Prof. Ruyp Chand
Parulekar, Shri Bepusaheb
Paswan, Shri Ram Vilas
Rahi, Shrl Ram Lal

Rai, Shri M. Ramanna
Rajan, Shri K. A.

Rajda, Shri Ratansinh
Rajesh Kumar Singh, Shri
Riyan, Shri Baju Ban
Roy, Shri A. K,

Roy, Dr. Saradish

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Saha, Shrl Gadadhar
Sen, Shri Subodh
Shamanna, Shrl T, R.
Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.
Singh, Shri B, D.

Surya Narayan Singh, Shri
Unnikrishnan, Shri K. P.
Varma, Shri Ravindra
Yadav, Shrj Vijay Kumar
Zainel Abedin, Shri

NOES

Ahmed Begum Abida
Ahmed, Shr! Kamaluddin
Anuragl, Shrl Godil Prasad
Arakal, Shri Xavler

Bansl Lal, Shri

Behera, Shri Rasabehari
Bhagwan Dev, Acharya
Bhardwa), Shri Parasrem

32

#Wrongly Voted for AYES,
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Bhoi, Dr. Krupasindhy
Bhole, Sarl R, R.

Bhuria, Shri Dileep Singh
Brijendra Pal Singh, Shrl

Chakradharl Singh, Shri
Chandra Shekhar Singh Shri

" Chennupati, Shrimati Vidys

Chingwang Konyak, Shrl
Choudhury, Shri A. B. A, Ghani Khan
Daga, Shri Mool Chand
Das, Shrl A. C

Dennis, Shri N.

Dev, Shri Sontosh Mohan
Dubey, Shri Bindeshwari
Era, Anbarasu, Shri

Fra Mohan, Shrl

yhufran Azam, Shri
Girera] Singh, Shri
Gulsher Ahmed, Shri
Jadeja, Shri Daulatsinhj]
Jai Narain Roat, Shri
Jain, Shri Bhiku Ram
Jain, Shr| Virdhi Chander
Jamilur Rahman, Shri
Jena, Shri Chintamani
Kamakshaiah, Shrl D,
Khan, Shri Malik M. M. A,
Kidwai, Shrimati Mohsina
*Kodiyan, Shri P. K,
Kogalram  Shri K.T.
Kuchan, Shr{ Gangadhar S,
Kunwar Ram, Shri
Laskar, Shri Nihar Ranjan
Madhurt Singh, Shrimati
Mahgjan, Shrli Y.S.
Mallick, Shri Lakshman
Mallikerjun, Shri
Mayathevar, Shri K.
Mishra, Shri Umakant
Misra, Shri Nityananda

Mohanty, glm Brajamohan
Motilal Singh, Shri
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Murthy, Shrl M. Rajashekbara
Murthy, Shri M, V. Chandrashekhara
Muzaftar Hussaln, Shri Syed
Naginz Rai, Shri

Nahata, Shri B, R

Naik, Shri G. Devarayg
Namgyal, Shri P.

Narayana, Shrl K, S.

Nebru, Shri Arun Kumar
Netam, Shri Arvind
Nibalsinghwala, Shri G. S.
Penigrahi, Shri Chintamani
Panika, Shri Ram Pyara
Parahi, Shri Keshaorao

Patel, Shri Ahmed Mohammed
Patel, Shri C. D,

Patll, Shri A. T.

Patil, Shrl Balasaheb Vikhe
Fatil Shri Chandrabban Athare
Patnalk, Shrimatl Jayanti
Pilot, Shri Rajesh

Poojary, Shrl Janardhana
Potdukhe, Shr{ Shantaram
Quadr, Shri 8. T,

Rahim, Shri A. A.

Ramulu, Shrl H. G.

Ran Vir Singh, Shri

Rane, Shrimat] Sanyogita

Rao, Shri Jalagam Kondala
Rao, Shri M. S. Sanjeevi
Rathod, Shri Uttam

Ravani, Shri Navin

Reddy, Shri G. Narasimbp
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Sankhawar, Shri Ashkaran
Satish Prasad Singh, Shri
Shailani, Shri Chandra Pal
Shanmugsm, Shri P.

Sharma, Shrl Kali Charan
Sharma, Shri Mundar

Sharma, Shri Nand Kishore

*Wrongly voled for NOES,

Al



331 B A C Report SEPTEMBER 14, 1981 B A C Repert
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Sharma, Shri Nawal Klshpre 1588 hrs.
Sharms, Shri Pratap Bhang Division No, 3)
Shastrl, Shri Harl Krishna AYES

Sidnal, Shri 8. B.

Singh, Dr. B, N.

Solapki, Shri Baby La]
Soren, Shri Hari Har
Sparrow, Shri R. S.
Sultanpurl, Shri Krishan Dutt
Sunder Singh, Shri

Tayyab Hussaln, Shri
Tewary, Prof. K. K.

Thakur, Shri Shivkumar Singh
Thorat, Shri Bhausaheb
Tripathi, Shrl R. N.
Venkataraman, Shri R.
Venkatasubbaigh Shri P.
Vyss, Shri Girdhari Lal
Wagh, Dr. Pratap :

Acheria, Shri Basudeb
Barman, Shri Palas

Basu, Shri Chitta
Bhettachurgye, Shri Sushil
Bhim Singh, Shrl

Biswas, Shri Ajoy
Chakravorty, Shri Satyasadhsn
Chandra Pa; Singh, Shri
Chatterjee, Shri Somnath
Chaudhuri, Shri Tridib
Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Das, Shri R, P, !
Digamber Singh, Shri
Fernandes, Shri George

MR DEPUTY{SPEAKER: Subject PO Shri Niren
: jec . . .
to correction, the resultf of the divi- Ghosh Goswami, Shrimati Bibha

sion is: Ayes 85; Noeg 111. Giri, Shri Sudhir
Halder, Shri Krishng Chandra
The motion was negptived, Hannen Mollah, Shri

MR. DEPUTY-SPEAKER: Now, 1 Harikesh Bahadur, Shrj
put Amendment No. 2 moeved by Shri Hasda, Shri Matila)

Sen. Ghicah 15 Ve Imbichibave, Shri B K.
The  quest m"": Jatiya, Shri Satyanarayan
That in the Motion,— Tharkhande Rai, Shri

add at theg epd— Kashyap, Shri Jaipal Singh
Subject to modifipation— Kodiyan, Shrj P, XK.
That the Report of the Business Lawrence, Shri M. M.

Advisory Committee been  sent Madhukar, Shri Kamla Mishra
back to the Committee for con-

sideration and inclusion of the fol-  Mahata, Shri Chitta

lowing iteme:— Maitra, Shri Suni]
1. Role ang Function of the Mandal, Shri Mukunda
Governors, Mandal, Shri Senat Kamar

2. The role o Home Ministry  DMebla, Prof Ajit Kumar
in Gerhwa] hye-eleetion (3) Mhalgi, Shri R. K,
The Lok Sabha divided: Modak, Shri Bijoy
The following Memberd A0 re00TaRd their votes:
AYES: Sarvashrl Rasheed Maso0d.Afit Bag and P. K. Kodiyan;
NOES: Sarvashr Zall Singh, Birbel and Kemal Nath Jha
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Mukherjee, Shri Samer Bhuria, Shri Dileep Singh
Nihal Singh, Shri Birbal, Shri
Pal, Prof. Rup Chang : Brijendra Pal Singh, Shri
Paruleksr, Shri Bapusaheb Chakradart Singh, 8hri
Paswan, Shri Rem Vilas Chandra Shekher Singh, Shri
Rahi, Shri Ram La} . Chaturved], Shrimati Vidynwa#l
Rai, Shri M. Ramanna Chennupati, Shrimati Vidyg
Rajan, Shri K. A. Chingwang Konyalk, Shri
Rajds, Shri Ratansinh Choudhury, Shr| A.B.A, Ghan{ Khan
Rajesh Kumar Singh, Shri Dega, Shri Mool Chand
Rasheed Masowd, &hri Das Shri A. C.
Riyan, Shri Baju Ban Dennis, Shri N.
Roy, Shri A K. Dev, Shri Sontogh Mohan
Roy, Dr. Saradish Dubey, Shri Bindeshwari
Roy Pradban, Shy{ Amar Dubey, Shri Ramnath
Saha, Shri AjJit Kumar Era Anbarasw, Bhri
Saha, Shri Gadedhar Era Mohan, Shri
Sarangi, Shri R. P. - Ghufrap Azam, Shri
Sen, Shri Subodh Gireraj Singh, Shry
Shamanna, Shri T. R. Gulsher Ahmed, Shri
Shastri, &hrj Ramavatar *Jadejs; Sari Daulatsiahji
Shejwalkar, Shri N, K. Jai Narain Reat, Shri
Singh, Shri B. D. ' Jain, Shri Bhiku Ram
Surya Narayan Singh, Shry Jain, Shri Virdhj Chaader
Tirkey, Shri Pius Jamilur Rahmen, Shri
Unnikrishnan, She K. P. Jena, ghri Chintamani .
Varma, Shri Ravindra Jha, Shri Kema) Nath
Yadav, Shri Viiey Kumar Kamakshaish, Shri D.
Zainal Abedin, Shri Khen, Shri Malik M.M.A.
NOES Kidwai, Shrirontj Mohsina
Ahmed, Begum Abida Kosalram, shri K. T.
Ahmeq, Shri Kamakddin Kuchan 8 Gangadhar 8.
Anuragi, Shri Godij Prasad Kunwar Ram, Shri
Appulangidu, Shri S. R A S Laskar, Shri Nihpy Ranjen
Arakgl, Shri Xavier Madburi Singh, Shrimeti
Beitha, Shri D, L. Mshajan, Shri Y. 8.
Bang; La), 8hri Malllok, Shri Lakshman
Behera, Gbrj Rassbebard Mallikarjun, Shri
Bhagat, Shri HKL. Mayathevar, 8hri K,
Bhagwan Dev, Acharya , Mighre, Shri Ram Nagina
Bhakta, Shri Manorenjsn Mishra, Shri Umakant
Bhyrdwpi, Shri Paresram Mista, Shri Nityananda
Bhoi, Dr. Krupasindhu Mahanty, Shri Brajamohan

Bhoie, 8byi B. R. _ Mqtilal Singh, Shri
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Murthy, Shrl M. Rijashekhara
Murthy Sbri M. V. Chandrashekhara.,
Muzaflar Hussaln, Shri Syed
Nagina, Ral, Shrl

Nalk, Shri G. Devaraya
Namgyal Shri P.

Narayans, Shri K. 8.

Nehru, Shri Arun Kumay
Netam, Shri Arving
Nihalsinghwala, Shri G. S
Panday, Shri Kedar

Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Panlka, Shri Ram Pyare

Pzardhi, Shri Keshaorao

Patel, Shri Ahmed Mohammed
FPatel, Shri C. D.

Patil, Shri A. T.

Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrabhan Athare :
Patnaik, Shrimatj Jayenti
Pattabhi Ramsa Rao, Shri SBP,
Phulwariya, Shri Virda Ram
Pilot, Shri Rajesh

Poojary, Shri Janardhena
Potdukhe, Shri Shantaram
Quadri, Shri § T.

Rahim, Shri A. A

Ran Vir Singh, Shri

Rane, Shrimatj Sanyogita

Rao, Shri Jalagam Kondéla
Rao, Shri M. S. Sanjeevi
Rathod, Shri Uttam

Ravani, Shri Navin

Reddy, Shr; G. Narsimha

Reddy, Shrj K. Vijaya Bhaskarg
Reddy, Shri M. Ram Gopal
Satish Prasaq Singh, Shrl

Satya Deo Singh Prof,
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Sawant, Shri T. M.
Shailani, Shri Chandra Pa]
Shanmugem, Shri P,
Sharma, Shri Chiranji Lal
Sharma, Shri Kalj Charan 3
Sharma, Shri Mundar '
Sharma, Shri Nand Kishore .
Sharme, Shri Nawa] Kishore i
Sharma, Shri Pratap Bhanu
Shagtri, Shri Harj Krishna 3
Sidnal Shri 8. B.
Singh, Dr. B. N,
Solanki, Shri Babu La)
Soren, Shri Hari Har
Sparrow, Shri R. S.
Sultanpuri, Shri Krishan Dutt
Sunder Singh, Shri
Tayyab Hussain, Shri
Te'WﬂI'Y’ Pl'of- K K
Thakur, shri Shivkumar Singh
Thorat, Shri Bhausaheb
Tripathi, Shri R. N.
Varma, Shri Jai Ram
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Vyas, Shrj Girdharj Lal
‘Wagh, Dr. Pratap
Wasnik, Shri Balkrishna Ram.-.

chandra
Yadav, Shri Ram Singh
Zail Singh, Shri

MR, DEPUTY-SPEAKER: Subject
to correction, the result* of Division
is Ayes 86: Noes 128. The amendment
is nagatived,

The motion was negatived.

MR. DEPUTY-SPEAKER: Shri
George Fernandes. I think you are
also pressing.

»The following Members also re-corded their votes:

' AYES:
and Ajit Bag;
NOES:
and K. A, Swami

Sarvshri H. G. Ramuls, Aghkara, Sankhawar,

Sarvshri Indrajit Gupts, Masudal Hussain, Satyagopal Misra

B. R. Nahata
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SHRI GEORGE FERNANDES: Yes.
The Fipance Minister has now come,

Why don't yon ask him to make &
:ttument on both the IMF and the
DA?

. MR. DEPUTY-SPEAKER: Mr.
Venkatasubbajah has already replied.

SHRI GEORGE FERNANDES: It
is now your time to study the report
and the terms that you are apparently
accepting. (Interruptions),

MR. DEPUTY.SPEAKER: [ shall
now put the amendment moved by
Shri George Fernandes to the vote of
the Houses.

The question ijs:
“That in the Motion—

add at the end—

“subject to modification—

That the report be referreq back
to the Business Advisory Com-
mittee with the following recommen-
dations:

that the Committee find time to
discuss;

(1) the Government of India's
decisjon to go in for a loan of
Rs. 5,0000 crores from the Inter-
national Monetary Fund;

(2) the failure of the Govern-

ment to release the Dearnesg Al-

lowance due to the Government
employees;

(3) Statement of the Chief Minis_
ter of Maharashtra Mr, A. R. Ap-
tulay that the CIA was involved in
demanding hig ouster as Chief
Minister;”."”

The Lok Sabha divided.
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Division No. 4) 1585 hre,
AYES
Agharia, Shri Basudeb
Barman, Shri Palas
Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Bhim Singh, Shri
Biswag, Shri Ajoy
Chakraborty, Shri Satyasadhan
Chandra Pal Singh, Shri
Chatterjee, Shri Somnpath
Chaudhuri, Shri Tridib
Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu
Deandavate, Shrimati Pramila
Dss, Shri R. P.
Digamber Singh, Shri
Fernandes, Shri George
Ghoah, Shri Niren
Ghosh Goswami, Shrimati Bibha
Giri, Shri Sudhir
Gupta, Shri Indrajit
Halder, Shri Krishna Chandra
Hannan Mellah, Shri
Harikesh Bahadur, Shri
Hasda, Shri Matilal
Imbichibava, Shri E. K.
Jatiya, Shri Satyanarayan
Jharkhande Raj, Shri
Kashyap, Shri Jaipa] Singh
Kodiyan, Shri P. K.
Lawrepce, Shri M. M.
Madhukar, Shri Kamla Mishra
Mahata, Shri Chitta
Maitra, Shri Sunil
Mandal, Shri Mukunda
Mandal, Shri Sanat Kumar
Masude! Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
Mhalgi, Shri g. K.
Misra, Shri Satyagopal
Modak, Shri Bijoy
Mukherjee, Shr{ Samar
Nlha] Singh, Shri
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Pal, Prof. Rup Chand
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Rahi, Shri Ram Lal

Ral, Shri M, Ramannas,
Rajan, Shri KA.

Rajda, Shri Ratansinh
Rajesh Kumar Singh, Shri
Rashepd Masood, Shri
Riyan, Shri Baju Ban
Roy, Shri A, K.

Roy, Dr. Saradigh

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Sarangi, Shri R. P.

Sen, ghri Subedh

Shakya, Shri Daya Ram
Shastrl, Shri Ramavalar
Shejwalkar, Shri N. K.
Singh, Shri B. D.

Surya Nargyan Singh, Shri
Tirkey, Shri Pius
Unnikrishnan, Shri K. p.
Varma, Shri Ravindra
Verma, Shri Chandradeo Prasad
Yadav, Shri Vijay Kurnar
Zajnal Abedin, Shri

NOEBS

Abbast, Shri Kazi Jalil
Ahmed, Begum Abida
Ahmed,. Shri Kamalyddin
Anuragli, Shri Godil Prasad
Appelanaidu, Shri 8. R. A. S.
Araksl, Shri Xavier

Baitha, Shri D. L.

Bansi Lal, Shri

Behera, Shri Rasabehari
Bhagat, Shri H. K. L.
Bhagwan Dev, Achsrya
Bhakta, Shri Mangranjan
Bhardwaj, Shri Paragram
Bhoi, Dr. Krupagindhn
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Bhurie, Bhri Dilesp Singh
Birbai, Shri

Brifendra P4l Singh, Shri
Chakradhari Singh, Shri
Chandra Shekhar Singh, Shri
Chaturvedi, Shrimati Vidyawati
Chennupati, Shrimat] Vidya
Chingwang Konyak, Shri
Choudtmry, Shri A. B. A. Ghanl, Khan
Daga, Shri Mogl Chand

Dag, Shri A. C.

Dennis, Shri N.

Dev, Shri Sontosh Mohap
Dubey, Shri Bindeshwari
Dubey, Shri Ramnath

Era Anbarasu, Shri

Era Mohan Shri

Faleiro, Shri Eduardo
Gandhi, Shri Rajiv

Gireraj Singh, Shri
Gulsher Ahmed, Shri
Jadeja, Shri Daulatsinhji

Jai Narain Roat, Shri

Jain, Shri Bhiky Ram

Jain, Shri Virdhi Chandar
Jamilur Rehman, Shri
Jena, Shri Chintamani

Jha, Shri Kamal Nath
Kamakshaish, Shri D.
Khen, Shri Malik M.M.A.
Ridwai, Shrimati Mohsina 7
Kogalram, Shri K, T.
Krishna, Shri 8§ M.
Kuchan, Shri Gangadhar S,
Kunwar Ram, Shri
Lakkappa, Shri K

Taskar, Shri Nihar Ranjan
Madhuri Singh, Shrimati
Mabgjan, Shri vikram
Mahpjag, Sbri Y. S
Mailick, Shri Lakshman
Meltikarjun, Shri
Mayathevar, Shri K.
Mishra, Shri Ram Nagina'



841 B A C Report BHADRA 19, 1908 (SAKA)

Mishra, Shri Umakant

Misra, Shri Harinatha

Misra, Shri Nifysnanda

Mohanty, Shri Brajamohan
Motilal Singh, Shri

Murthy, Shri M. Ralashekhara
Murthy, Shri M. V, Chandrashekhara
Muzaffar Hussain, Shri Syed
Nahata, Shri B. R. :
Naik, Shri Q. Devaraya

MNamgyal Shri B

Narayana, Shri K. 8.

Netam, Shri Arvind
Nihalginghwala, Shri G. S.
Randay, Shri Kedar "
Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare
Parashar, Praf. Narain Chang
Pardhl, 8hri Keshaorao

Patel, Shri Ahmed Mohammed
Patel, Shri C. D,

Patil, Shri A. T.

Patll, Shri Balasaheb Vikhg

Patil Shri Chandrabhan Athare o
Patnaik, Shrimati Jayanti
HRattabhai grama Raeo, Shri 8. B, F.
Phylwariya, Shri Virda Ram
Pilot, Shri. Rajesh

Poojary, Shrl Janardhana
Potduklie, Shri Shantaram
Quadri, Shri S. T.

Rahim, Shri A. A.

Ranrulu, Shri B G.

Ren Vir Singh, Shr

Rane, Shrimati Sanyogita

Rao, Shri Jalagam Kondala

Rao, Shri M. S. Sanjeey]

Rathor, Shri Uttam

Ravani, Shri Navin
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Reddi, Shri G\ Narsimha
Reddy, Shri K, Vijxy Bhaskara
Reddy, Shri M. Ram Gopal
Smnkhpwar, Shri Ashkarmn
Satish Prasasd Singh, Shrl
Setya Deo Singh, Prof,
Sawant Shri T. M.

Shalini, Shri Chandra Pal
Shanmugam, Shri P.

Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Mundar

Sharma, Shri Nang Kishore
Sharma, Shri Nawa] Kishore
Sharma, Shri Pratap Bhanu
Shastri, Shri Dharam Dass

Shastri, Shri Hari Krishna
Sidnal, Shri S. B,
Singh, Dr. B. N.

Solanki, Shri Babu Lal

Soren, Shri Hari Har
Sparrow, Shri R. S.
Sultanpuri, Shri Krishan Dutt
Sunder Singh, Shri

Swami, Shri K. A.

Tayyabh Hussain, Shri

Tewary, Pref. K. K.

Phakur, Shri Shivkumar Singh

Thorat, Shri Bhausaheb
Tripathi Shri R. N,
Varma, Shr| Jai Ram
Vénkataraman, Shri R.

Venkatasubbaiah, Shri p,
Verma, Shrimati Usha

Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal,
Wagh, Dr. Pratap

Wasnik, Shri Balkrishny Ramchandra
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Yadav, Shri Ram Singh
Yusuf, Shri Mohamed
Zail Singh, Shri
MR. DEPUTY-SPEAKER: Subject
to correction the result* of the divi-

sion is: Ayes 7T0; Noes 140. The
Amendment is negatived.

The motion was negatived.

MR, DEPUTY.SPEAKER: The
-question is:

“That this House do agree with
the Twentieth Report of the BHusi-
ness Advisory Committee presented
1o the House on the 9th September,
1981."

The motion was adopted,

1536 hre,

ESSENTIAL SERVICE§ MAINTE-
NANCE BILL**

MR. DEPUTY.-SPEAKER: Now we
take up the legislative business

Bill to be introduced, Mr. Zail
Singh.. ..

(Interruptions)

MR, DEPUTY-SPEAKER: After
introduction of the Bill, we take up
the notices under Rule 377,

Mr, Fernandes, you are raising a
point of order.

SHRI GEORGE FERNANDES
(Muzaffarpur); Sir, I am on g point
of order under 10A of the Speaker’s
Directions.

The Direction 19A says:

“A Minister desiring to move far
leave to Introduce a Bill shall glve
notice In writing of his intention to
do so,
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(2) The period of noticy of a
motion for leave to introduce a Bill
under this direction shall be seven
days unleas the Speaker allows the
motion to be made at shotter
notice "

Under 18A the Speaker does have the
power to waive this seven days’
notice, ] am aware of that,

MR. DEPUTY-SPEAKER: Still,
what is your point of order?...

The Speaker has got powers,

SHRI GEORGE FERNANDES: We
are not discussing that, We are
aware of that. But what I am con-
cerned with is that the statement of
the Home Minister hag now been
circulated in justification of his move
under 18B tp get the waivey, of this
Rule that requireg him to give us 7
days’ notice,

Sir, everybody is agreed that this
is a most important Bill that 1ihe
Government ig bringing forward in
this session, I am not going into the
merits of the Bill, When the motion
is moved, those of us who have objec-
tion to thig Bill will have our say.
The point is: you look at the memo-
randum,. .

MR, DEPUTY-SPEAKER: What is
your point of order? Which provi-
slon of the Ruleg has been infringed?

SHRI GEORGE FERNANDES; 19A.

MR. DEPUTY-SPEAKER : But you
are making a speech now, ,..

SHRI GEORGE FERNANDES: 1
bave to make a speech. ..

(Interruptions)

THE MINISTER OF STATE. IN
THE MINISTRY OF ENREGY (SHRI
VIKRAM MAHAJAN): Sir, therg
should be a time limit. How long
does he want to waste the time of
the House? You see 18B. The
second proviso is very clear,

MR, DEPUTY-SPRAKER: Direction
18A (2) says:

*The following

Memb;rs also recorded their votes:

AYES: Carvshrl L, 8. Tur and Afit Bag,

NOES: Servshrl Nagina Ral,

Ghufran Azam and Amarinder Singh.

*Published in Gezette of India Extraordinary, Part 1II, section 32,

dated 10.9-81.



